G Vehieid F INIA
KEINI TRY WF FINaival
(640 aNT F BaVENLE)

oo I (F ol 197/66/79¢XT <AL} 1 In exercise of the powers
confarred by clause (iv) eof zw-secum {23} of gection 10

of the incoma=tax Act, 1561 (43 of 1961), the ‘entrsl Sewsznmwdlx
Govermment her:by notifies "Sir Jorabil Tatas Truet® for the

P ournose of sald section for the asssssnent yesr 19757 also.

(N

{ M. SHALTRI )
UNKR BT T AY TO THI GUWeR' Ll F INLLA

To

E&':m of ll-nih TS 8,
Bing Road, ¥avipurd Insustrial Area,
Siigar Hatoucd liasdants New Ogihi,

tol-
i snri .Ghok l 'u-uotn. hir t)umbji Tata Trust,
House . -400023,
2. The Conmiesower &€ Inm.—ia{ y \ity-Iv, Baabay
uith nmn o M letter Nox ilm}/mm.n detod 24.6.78.
5. au.mg ‘Services (Iaceme-tax), Ist Fioor, Alwan-g-

haiib, Bate Suirésd lane, Non Oslhi {= ceplas)e

6. All Uffil‘:tﬂ L 3 &thm' of 1.1 -\ﬂﬂg of LOB.J.IQ 'J.lhi*

7. Camptroller b Avditer General of indla, lsw Mhi 0 :osn o).
8. Bulletin Sec; of Dte. of Ins, (" .iaP), New Delhi (S coples

. Jdreclor of Training, IHS a:lnct uu). Staff College,
Nagomr (8 copliaed)e

10. shri M.BeRaog Joint Setye., Hinistry of Law, Justice and
Company Affairs (Dspartment of Legal Affairs), hew Oslhi,

11, The Ohi:f Controllier of Accoums, CeletoT ., H=Block,

Vikas Bhawan, flaw Jelhd.

( VA VASHAIT )
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